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namely UNA, Pragpur - and Sadar
(Bilaspur) as they happen to be foo
unwieldy in area and population;

(b) if so, the decision taken by Gov-
ernment in this regard; and

(¢) if not, the likely date by which
.a decision would be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALSHWAR RAM): (a) No such
-proposal has been received in this
_Ministry,

(b) and (c), Do not arise.
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Policy regarding rotational transfers
in the Ministry of Works and Housing

9678. SHRI RAM KUMAR MEENA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that therve
is the general policy to transfer the
employees of the Directorate of
Estates from one branch to anothier
branch after three years;

(b) whether it is a fact that in the
Directorate of Estates, some emplo-
vees are continuously working in
some of the important Branches like
Administration / Allotments ; Cash
Branch for many years; .

(¢) if so, the number of employeas
working in  each branch since 1st
January, 1978; and

(d) what measures Government
proposes to take to replace these em-
ployees by transferring them from
these branches?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Transfers|
postings of employces in the Dircclo-
rate of Estates are made for adminis-
trative reasong in the public interest,
on grounds of exigencies of work and
efficiency. While doing so, care is
taken to ensure that generally no
emplovee remain on a particular seat;
branch for too long a time, However,
for administrative/technical reasons,
it sometimeg becomes necessary to
retain an employee at a particular
Desk/Branch for 3 longer period.

(b) and (c). The number of emp-
loyees working in Administration/Al-
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lotment|Cash: Branch Ist January,
1978 is— :

Administration . . . 3 -
Allotment Branches . . . aft
Cash . . . . . 1§

(d) In view of (a), the
does not arise

question
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RE: MOTIONS FOR ADJOURN-
MENT

MR. DEPUTY-SPEAKER: First, I
will give my observation, Please sit
down.,

I have received notices of Adjourn-
ment Motions from Shri G. M. Banat-
walla, Shrj K. K. Goyal, Shri Rama-
vatar Shastri, Shri P, K. Kodiyan,
Shri Vijay Kumar Yadav, Shri Ras-
heed Masood, Shri Ram Vilas Paswan,
Shri Rajesh Kumar Singh, Shri E.
Bala nandan, Shri Satyasadhan Chakra
borty, Shri Bapusaheb  Parulekar,
kar, Shri Chandrajit Yadav, Shri K, M
Madhukar, Shri Amar Roy Pradhan,
Shri Niren Ghosh, Shri Satish Agar-
wal and Shri Chitta Basu regarding
widespread riots flaring up at Bihar-
sharief on 1st May, 1981 loot and ar-
son resulting in the death of mnre
than ten persons. ..

SHRI CHITTA BASU (Borasat): It
is nineteen.

MR. DEPUTY-SPEAKER: I am
reading out only what you have given
in your notice.

SHRI CHITTA BASU: I have given
19,

MR. DEPUTY-SPEAKER:... and
injuries to a large number and the
panic among the communities.

The notices of Adjournment Mo-
tions relate to a sensitive matter of
law and order which is g State sub-
ject.

(Interruptions)

MR. DEPUTY-SPEAKER: Please
listen to me, I have not concluded.

According to the approved guide-
lines, matterg relating to law and
order in States ‘may not be allowed
in the Lok Sabha'. We have also to
be careful in our observations least
any inadvertant remarks may aggra-
vate the situation and accentuate the
difficulties. T would, therefore, urge
the Members {0 exercise restraint.





